The Constitution (Amend-
ment) Bill, 1978

The Committee alsg recommended
that two hours, in addition to the time
already taken, mAay be allotted for
further discussion on the Resolution
regarding unemployment problam in
the couatry, moved by Shri Shiva
Chandra Jha on the 24th November,
1978.

The Committee turther recommend-
ed that the House should sit up to
6.00 p . and beyond 6-00 p.M. as and
when necessary for the transaction of
Government business.
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The House then adjourned
for lunch at f{fifty-seven
m.auteg past twelve of the
clock.

The House reassembled after lunch
at thirty-two minutes past two of the

clock, Mr Deputy Chairman in the
Chair
THE CONSTITUTION (AMEND.

MENT) BILL, 1978
(TO AMEND THE EIGHTH SCHE-
DULE)

CIINTE G- SH (AR R R 1
AFET, H ai9ed o 939 F e
FA1 8 % AT &F qaa9 FT AR
e F7 T fagas w1 9T wavf

EXC I T Bt (Y S [
faqe 5 dfadt st 31 &4z @

SATIT AT FI WIGT & I9 H1 T@Eq
qAgt 7 oA faa g@

The question wag put and the motion
was adopted.

st fd s AT ¢ 9 fagas w0
gTEnfay W@ g

THE CONSTITUTION (AMEND-
MENT) BILL, 1978

(to amend Articles 120, 210, etc.)

SHRI MURASOLI MARAN (Tamil
Nadu): Sir, I beg to move for leave

Aligarh Muslim Unwersity
(Amdt.) Bill 1978

to introduce a Bill further to gmend
the Conslitution of Iadia.
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The question was put and the molion
was adopted.

SHRI MURASOLI MARAN: Sir, 1
introduce the Bill
THz ALIGARH MUSLIM UNIVER-
SITY (AMENDMENT) BILL, 19ii—

contd

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Mr, Deputy Chairman, during
the last Session this Bill was moved
tfor consideration cf this House and we.
had some general discussion on this
Bill. I had just started to place my-
point of view before thig auzust House
when the House had adjourned. I
shall try to do so today. Generally
I try to be as brief as possible but in
view of the importance of this Bill, I
would regeuest you lo give me some
time to place the facts before the
House so that honourable Members
may consider the different aspects of
the problem whicy 1s posed by this
Bill. Although this Bill is very short,
I would submit that it has got far-
reaching consequences, In fact, it has
got two parts: The firsy part deals
with amenidment gf the definition of
the word ‘university’. In the griginal
Act of 1920, ‘university’ wag refined as
the Aligarh Muslim University. The
hon. Member who moved this Bill
wants that definition to be changed sc
as to include these words mamely,
“which shall be deemed to have been
established at the instance of Mushms
of India”. Of course, there are some
amendments to this clause But we
are not dealing the Bill with clause by
clause, We have to discusg thig im
proper perspective.

The secong part seeks to omit in
section 5 of the principal Act clause:
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(b) of sub-section (2), which reads as
follows:

“to promote the siudy of the re-
ligions, civilisation and culture of
‘India”, e

The implication will be that this
university cannot promote the study
of the religions, civilisation and cul-
ture of I'ndia. It hag to be considered
whether i the present situation this
:should be sp particularly from the
angle of national integration. I will
4ry to address thig august House on
the first point first and then on the
second point,

The object for which this amend-
ment to the definition is sought to be
introduced has been mentioned by
‘the hon. mover, namely, that the
‘university “shall be deemed to have
:been established at the instance of

Muslimg of India” shoulg be made
.expliciy in the Act and as such the
definition should be changed. This

statement is not quite clear because
in his introductory speech the hon.
Member pag clearly indicated that the
real motive for changing the defini-
tion, as containeq in the principal
Act, was something else. This ig what
the had said and I quote:

"The main thrust of this Bill, ag I
submitted earlier, is the minority
character of the university.

So, that iz the crux of the whole
situation. What is meant by the min-
ority character? That expression has
not been defined anywhere, But we
notice that this has becomg somewhat
important after the adoption of our
Constitution, particularly article 30
of the Constitution, I woulg like to
read article 30(1) of the Constitution
which lays down:

Right of minoritieg to establish
and administer educational institu-
tions.—(1) All minorities, whether
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based on religion or language, shall
have the right to esiablish and ad-
minister educational institutiong of
their choice.

Thig is indicative of the minority
character, if I am not wrong in my
inference. It means that the minority
can establish an ingtitution aad it
will have the right to administer it as
well ang such ap educational institu-
tion will be of their own choice. The
implication wil] be that in such an
event the Government or for that
matter evepn this Parliament may not
be in a position to interfere with'the
administration of that educational ins-
tilution which has been established by
the minority and such an institution
must be of their choice. That is what
is meant by the minority character.

The principal Act was passed in
1920. There were gome ameadments
which are neither here nor there.
When the Constitution wgg amended,
we poticed that cerizin institutions
were declared to be institutions of
national importance under the Seventh
Schedule of our Constitution. For
instance, we have item No, 63, in the
Uniop; List, which reads as folMows:

“The institutiong known at the
commencement of this Constitution
as the Benarag Hindu University,
the Aligarh Muslim University and
Dethi University and any other
institution declared by Parliament
by law to be ap institution of nat:o-
na] importance.”

So, the Aligarh Muslim University is
one of the imstitutions of nationa] im-
portance which had been included in
item 63 of the I List in the Seventh
Schedule, The implication is obvious
that Parliament can make any law in
respect of the Aligarl Muslim Univer-
sily and no State Legislature can
make any guch law. So, if we are to
say that minority institution, —means
that Parliament cannoy make any law
in respect of the Aligarh Muslim Uni-
versity, then it will he gffecteg by the
clear provision of the Constitution
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bringing the Aligarh Muslim Univer-
sity alongwith the Banarag Hindu
University and the Delhi Univers.ly
within the competence of Parliament
because this is an institution of notio-
nal importance. That aspect, I would
mos¢ respectfully submit before the
honourable Members, is to be borne
in mind. So, it is not simply article 30,
but tha gpecific provision mentioncd
in item 63 of the First List in the
Seventh Schedule conwerring pew s
on Parijament to make laws in res-
pect of the Aligarh Muslim Univer-
sity. Therefore if the Aligarh Muslim
University ig declared to be an institu-
tion of minority character attracting
article 30 of the Constitution, then a
clear conbict between the provision in
the Seventh Schedule and article 30
is there. So, the question is whether
the Aligarh Muslim University is a
minority, institution or not, Now, Sir,
this question was raised before the
Supreme Court in 1965 in the cele-
brated Aziz Basha Vs. Uniopn of India
case. Five learned Judges of the
Supreme Court sat and discussed all
aspects of the question. The ques-
tion arose out of certain amendments
brought forwarg by Parliament in res-
pect of the Aligarh Muslim University
Act and gome citizens belonging to the
minority community challenged the
amendments in the Supreme Court
claiming that institution to be an insti-
tution of minority character. Their
contention was that Parliament
could not make any Jaw in respect of
the Aligarh Muslim University and
maintained that the Act which was
passed in 1965 was ultra vires of the
Constitutiop, because this University,
according to the petitionsrs, had been
a minority institution under article 30
of the Constitution and, therefore,
Parliament could not make anv law.
To establish this point of view, it
would have been necessary to prove
before the Supreme Court that this
Pastitution was establisheg by the
minority community and if it was
established by the minority commu-
nity, then it would have to be admi-
‘nistered by them and no outside body
or authority would be in 3 position to
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interfere with such administration.
So, we have been driven tp the his-
tory of this institution to find out how
this University was established and in
what circumstances this University
came into berag. Sir, I would like to
take you back to 1873 when the great
educationist and gne of the great sons
of India Sir Syed Ahmed Khan, con-
ceived of a scheme for establishing a
Muslim University and the Moham-
medan Anglo-Oriental College was
establisheq at Aligarh. The whole
idea wag that the College would
mainly dea] with the Muslim commu-

nity ung a Universily wou'd evo''e
out of this Mohammedan Anglo-
Oriental College. But I am glad to

point out that although this primary
body was to give modern type of edu-
cation to the members and the young
mep of the minority community, the
College itself did not have any com-
munal outlook because we are surpris-
ed to find {hat in the College, in the
professional staff there were many
teacherg ag professors belonging to
the other communities. It is also
of interest to note that the first
graduate from the College had
been 5 Hindu. I am reading from the
Address of Hon. Mr. Shaffi who intro-
duced the Aligarh Muslim Universily
Bilk before the then Central Legisla-
ture in 1920, and ja this statement, in
this report, at page 90, Mr. Shafli
pointg out—I quote:

“The result of these profound
convictiong on his part was that
where he secureq for the Aligarh
College a number of Mohammedan
professors, he, at the same time, had
a Theodore Beck at 1t5 l:ead_ a Theo-
dore Morrison and an Arnald Cox,
a Walter Raleigh and a Chakra-
varti on its staff....”

Then. he alsyg mentioned—I quote:

“It is, however, interesting to
note that the first graduate of this
Mohammedan College wag a Hindu
gentleman of the name of Eshri Pra-
sad Sahib who rose to be aa Execu~
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tive Engineer in the Cenitral Pro-
vinces.”

Therefore, primarily the object was
to give modery education tg young
peop'e of his community. But the
institut:on which he hag set up was
not conftaed to the young people of
the Muslim community, but Hindu had
stayed there. Similarly, at the level ot
the...

SHRI B. V. ABDULLA KOYA
(Kerala): That goes with all the ins-
titutions started and run by the Mus-
lims in India.

DR. PRATAP CHANDRA CHUN-
DER: 1 congratulate the community
for this. I am trying to point out this
fact that this institution rises above
the narrow considerations of a parti-
cular creed, and that is to be congra-
tulated upon. So this is a fact which
has to be noted.

Then, I would like you to remem-
ber the name gf Theodore Beck, whom
I shall mention presentiy. When this
institution was set up, efforts were
made to enlarge this institution to
make this into a University. But the
whole matter received gz set-back in
1898 with Sjr Syed Ahmad’'s death.
After he died, his friends including
thig Professor Beck who became Prin-
cipal of the Aligarh College and who,
incidently, wag 5 Quaker, 5 Christian,
set up the Syed Memorial Fund with
the object of raising thig Mohamme-
dan Anglo-Oriental College into the
status of a University. Therefore, in
raising the funds for the purpose of
making this institution into a Univer-
sity, a Quaker Christian had definitely
participated and had played a very
importaat role in this matter. In
March 1899, Theodore Beck, again
brought out a tentative plan for a
Muslim University as an enlargement
of Morammedan Anglo-Orienta] Col-
lege.

So, from al} this you will notice,
Sir, that at the initiation and also at
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a later stage of development there
were memberg from other communi-
ties also who were involved in efforts
to enlarge this original institution into
a University. However, the whole
progress was set at naught ra about
1904, Although the Government of
India had approved of the id:a, the
Indian Universitizs Commission turn-
ed down the proposal, and under the
‘Act of 1904 this proposal of a denomi-
niational University almost came tg an
end. That wag the first chapter of the
story of Aligarh Muslim University.

Now, we come to: the second chap-
ter. Sir, we notice that new forces
came gn the scene and the Agha Khan
in 1910 gave g call for certain steps to.
be taken for the establishment of a.
Muslimm University and the original
Syed Memorial Fung was replaced by
a Muslim University Foundation Com-
mittee. The original Memorial Fuand
which was sponsored, among others,
by this Quaker Principal Theodore
Beck had been replaced by the Muslim
University Foundation Committee.
In April, 1911, a draft Constitution
was prerared by Mr, Syeq Ali Bel-
gram. But the negotiationg went on
with the Government. Sometimes the
Government would like to consider
these proposals and sometimes coun-
ter-proposalg would come. Dingdong
discussiotis went on. Ultimately, on
the Z6th May 1911 from 5 confiden-
tial demi-official note, we find that
the Raja of Mahmudabad, who was a
Muslim no doubt, suggested 3 Consti-
tution to the Government, inter alia,
with the following conditions:

(a) Viceroy to be the Chancellor
and ex-officio Head of the Univer-
sity with power to appoint Visitors,
to inquire and to give advice to the
trustees.

(b) The Chancellor to have power
of veto o all statutes and bye-

laws dealing with the gdministrative
side.

(c) Affiliation of outside cobleges
and the recognition of schools ta re-
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quire sanuction of the Chancellor etec.
Sir, I do not want to give further
details Thesa will show ihat even in
the admrustration of the proposed
university, some outside authority,
howsoever high it may be, that is the
Viceroy of the day, wag sought to be
given such ultimate power and it was
not confined to the Muslim community
as such. The proposal had come
from the Raja of Mehmudabad who
belonged to this community itself. Sir,
we findg that on the 18th of July,
1911, the Secretary of State had men-
tioned:

“] approve in principle the estab-
lishment of a university at Aligarh
subject to reservation of adequate
control and provision of adequate
funds and provided that my free-
dom of action is reserved, I sanc-
tion negotiations.”

From this, it will appear agaia that
the ultimate contro] wag to remain
with the Government or the represen-
tatives of the Government, However,
here again, the old secular character
also was stressed by a D.O. letter to
the Raja of Mehmudabad on 31st of
July, 1911. I stated that the univer-
sity was to be opened to noa-Mohme-
dans as well; there should be no reli-
gious test for Professors, etc. and non-
Mohmmedan studentg should not be
compelled to study Muslim theology.
Thig is another factor to be noted.
Again %ot only the Viceroy or the
Chancellor, but the Senale™@lso was
given very great power and the Se-
nate was to be nominated by Facul-
ties and also by Graduates. You will
remember that the non-Muslims
would also be present among the
Facultizs aad the Graduates. There-
fore, it could be possible that some
non-Muslims would cast voteg or be
elected ay Members of fhe Senate.
That was the understanding. It went
on like that. But a lot of discussion
continued. No final decision was
taken ang the Great War intervened.
Before the Great War, there was a
meeting of the Foundation Committee
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and here the hon, Mian Mohammed
Shafi had a say and, as I said, he yiti-
mately piloted the origina; Aligarh
Muslim Bil] in 1920. There was the
Young Mohammedan Liberal Party.
And it 1s very interestiag to note that
the Young Mohammedan Liberal
Party wag very much annoyeq at the
slow progress of the discussion on the
Aligarh Muslim University. So they
had tried to revolt and they had pub-
lished some leaflet the translation of
which ig given here—"Oh Mohamme-
datns of Aligarh, wake up and know

your duty.” In this long leaflet, the
Young Mohammedan Liberal Party
stated, and I quote:

“If the Government doeg not

accede to their request they should
establish g separate university of
their owp for western geience to be
taught in Urdu and the Industrial
educatiop given to all.”

I stress this point to indicate that
there was a threat to set up a separate
university of their own. that means,
of the minorities, for western science
to be taught in Urdu, and for radus-
tria] educatior. And there wag nc
ban on the setting up of any university
in those days. Thig has also been re-
cognised in the judgment of the Sup-
reme Court, I am reading an ex-
tract from a book which has recently
been published by the Dr. Zakir Hus-
sain Centre for Educational Studies
of the Jawaharlal Nehru University.
The name of the book is “Development
of University Education, 1916 to 1920:
Selections from educational records.”
This is a very significant document
which will indicate the trend of the
discussion on the Aligarh Muslim
University which was yet to come into
being. And thig type of discussic
went on. It is interesling to note that |,
at a certain stage, Maulang Abul
Kalam Azad, then as the Editor of the
‘Al-Hilal’, hag been involved in the
debates, and there was some heated
discussion for some time. There was
some breach of peace on a certain occa-
sion. However, it is also interesting to
note that when the 1851 Amendment.
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Bill hag come belore this Parlia-
ment, after independence, it was the
sim~ Mau'ana Abul Kalam Azad who
was in charge of the Education Minis-
try. So, the original gpoasor in 1920
became the first Minister t67introduce
+the Aligarh Muslim University Bill
Another sponsor, namely, Maulana
Abul Kalam Azad wag the Educatlon
Minister when the important 1951
Ameadment Bill had been brought
before the Parliament. These facts
are interesting to note because what-
ever has beea done by them reflects
the mind of the sponsors of the Ali-
garh Muslim University, and if we
try to deviate from the norms which
have been recorded in the original
University Act, and also the Amend-
ment, it will seem as if the ideas of
the original spoasors were not all
right or were not properly recorded.
So I mentioneq this at this stage.
Now, Sir, it went on like this. Ulti-
mately, we find a very interesting
note coming up at a later stage at
page 156 of this pook which I just now
‘mentioned. There is a passage to
show that there was a demand upon
the British Indian Government of
those days to give a university to the
Muslims, I will read that passage. I
quote, “In the course of his speech,
Mr, Mazhar-ul-Haqg insinuated that
the Government did not really want
1p give the university.”

If something is given certainly,
it cannot be establisheq by the
Muslims of India. If something
comes from some other body or
party or the Government, then cer-
tainly one cannot say that it is es-
tablished by the persons who are re-
.ceiving a particular gift,

So, Mr. Mazhar-ul-Hag noteq that

the university was not given.
3 p.M. Here also we find other very

important nameg like Maulana
Mohammad Ali, Shaukat Ali and
others; they were also involved at a
certain stage on the 10th April, 1916,
a very important Resolution  was
passed hy the Muslim University
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Committee meeting at Lucknow. I
quote: “Having regard to the retusal
of the Government to grant to the
Mohammedans a universi'ty on any
principleg other than those granted to
the Hindus, this meeting of the Mus-
lim University Foundation Commit-
tee has no other alternative at pre-
sent but to accepting the principle of
the Hindu University Act, provided,
however, that in framing the regula-
tiong the Government hag due regard
{0 the peculiar position that the Ali-
garh College occupies, in the scheme
of the Muslim University, and that
the said regulationg framed according
to the Act should be placed before
the members of the Consultation Com-
mittee for their approval, ete. ...”

Here, again, you will find that in
this solemn body, the Muslim Univer-
sity Commitiee, the complaint was
that the British Indian Government
hag refused to grant to the Moham-
medang a university, Now, if it is a
grant from the British Indian Gov-
ernment, one cannot say again that it
is established by the Muslims of
India as hag been suggested by some
of the hon. Members in their amend-
ments to the Bill which has just now
been brought. In the mean time, as
this particular extract that I  have
quoted, indicates, the other university,
the Banarag Hindu University came
into being. It is also supposed to be
a denominational university  that
strengthened the demand of the {friends
of the minority community and they
naturally felt their demand  was
strengthened because they felt that
if the British Government had given
or granted a university to the Hindus
why should not the British Govern-
ment grant a similar university to the
Muslims? That strengthened their de-
mand. So, in a demi official letter
dated the 11th April 1917 from Nawah
Ishak Khan, Honorary Secretary t.
the Foundation Committee of Muslim
University and Mohammadan Anglo-
Oriental College to Hon. Sir E, D, Mac-
Laghan, Secretary to the Government
of India, Department of Education, we
find this exiract and I quote: ‘The
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following Resolutiong wele passed by
the Muslim University Foundation
Committee at itg meeting held at Al-
garh on 8th April 1917, (1) That this
meeting of the Muslim University
Foundation Committee  hereby re-
solves with reference to the letter of
the Government of India, Education
Department, dated, Delhi 15th  Feb-
ruary, 1917, No. D.O, 66, that the
Committee is prepared to accept the
best university on the lineg of  the
Hindu university.” This is also a
significant passage which I would like
to stress. The Foundation Commit-
tee wag prepared ta accept the best
university on the lines of the Hindu
university. This is not an empty sta-
tement because I shall presently quote
from the introductory speech of the
hon. Member who introduced the
principal Bill in 1920. This parallelism
is very well brought out. Therefore,
what was given by the British Gov-
ernment of those days had been ac-
cepied by the Muslim  University
Foundation Committee. It is not that
the Muslim community established
this university as this very passage
will indicate. This is the resolution
of the Muslim University Foundation
Committee and that clearly says and I
quote ¢, .. prepared to accept the best
university on the lines of the Hindu
university”. So, if I accept something,
certainly I do not  establish it. It
comes from somebody else, some
authority or somebody.

PROF. N, G. RANGA (Andhra
Pradesh): Is this not too legalistic a
view to take? After all, we know
that the Banaras Hindu University wag
established by Pandit Madan Mohan
Malaviya with the financial support as
well as the blessingg of many a Hindu
Mahargja and Hindu benefactor. Ac-

tually, it was the Hindus who es-
tablished it. Similarly, possibly, this
Aligarh University also must have
been established by many  Nawabs
and other people under the leader-
ship of Sir Syed Ahmad Khan. The

only thing is, they wanted recognition
of the university from the Govern-
ment and the Government was giving

it and, therefore, it was treated as a
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kind of granting it, sanctioning it and
gifting 1t but it wag not so, as if the
British Government paid all the
money for it from the Government
Excheguer. It was not so. Why should
we need to labour on this particular
lezalisiic point of somebody sanction-
ing, somebody else granting it  and
somebody establishing it. Actually, so
far as I know, as far ag this Banaras
Hindu University is concerned it was
established by Madan Mohan Malavi-
yaji1 and all the Hindugs who sup-
ported him. Surely, it was not sanc-
tioned by the British Government of
those days.

DR. PRATAP CHANDRA CHUN-®
DER: I have great regard for the
hon Member, Prof. Ranga but I
should submit that we are going to
make a law and, therefore, we can-
not do anything which ig ‘illegalistic’.
We have to dea]l with ‘legalistic’ mat-
ters which are according to law and
then come to a conclusion. We have
to find out facts which had been
taking place and I am placing those
facts Lefore this august House to draw
conclusions, If the hon. Member feels
that 14 is ‘illegalistic’, it is simply
shutting our eyes to the facts which
actual]y took place. Thig ig what I
would like to submit. But let me re-
sume 1n my own way and certainly,
the hon. Members will get their op-
portunity to comment.

Now I would like to point out
another important passage at page 81
of this book. You will notice what was
the idea in this particular case.
There was a press note from the
Education Department on 4th May,
1920. At the end of March the hon.
Education Member received a deputa-
tion from the promoters of the Ali-
garh Muslim University., The  word
‘promoters’ is significant, because jt
does not mean that Muslims were
not involved in the promotion of this
university but that it was not estab-
lished by them in the true sense of
the term. And as I have already
pointed out by reference to the
circular of young Mohammedan
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Liberal Party they could have estab-
lished a separate university and then
they could have come before the
Government for recognition of their
degrees. There was no ban on that,
as under the present University
Grants Commission Act, np wuniver-
sity granting a deiree can be estab-
lished. There was no such ban and
this has been very clearly pointed out
in that celebrated judgment of the
Supreme Court and I shall place it
very soon.
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So, from all these facts we  find
that ‘there were many well-known
leaders from the minority commu-
nity—there are great names—we are
very grateful to them for the contri-
bution they have made in the field of
education and for their fight for our
independence. They had come to-
gether and stressed upon the Gov-
ernment of the day to have a univer-
sity on the same pattern ag the
Banaras Hindu University so that it
wil] primarily give training in theo-
logy and in allied matters but at no
point was this university to be con-
fined to the narrow creed or the par-
ticular religious attitude debaring the
students from other communities or
professors from other communities.

I now place before this House some
of the interesting observations of the
hon. Mohammad Shafi who introduced
the original Bill in 1920, In his in-
troduction he says:

“Sir, I beg to iniroduce the Bill
to establish and incorporate a tea-
ching and residential Muslim Uni-
versity at Aligarh.”

Therefore, hon. Mcohammad Shafi was
quite aware that what he was doing
wag establishing a teaching and re-
sidential Muslim university. [t was not
already established. But by thig very
Bill, this University wag established
and that he says at the very beginning.
He then gives a history of this Mo-
hammedan Anglo-Oriental College
and various other history. He had
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bointed oul  that thig  University
should be of an all-India character.
He says:

“Recognising the all-India char-
acter of the Banaras Hindu Uni-
versity and the Aligarh  Muslim

University, the rules framed under
the Government of India Act have
now proposed that these two Uni-
versities should be a Central sub-
ject and the responsibility in con-
nection therewith  henceforward
rests on the shoulderg of the Gov-~
ernment of India.”

Education then was a provincial sub-
Ject, but because of the importance of
these two Universiies, Aligarh and
Banaras, these were treated as Cent-
ral subjects. Then again, I quote:

“The Bill in all its essentials is
founded on the Banaras Hindu Uni-
versity Act.”

So, the parallel which I have already
cited findg mention in the prelimi-
hary address or the hon. Member who -
wag introducing the Bill.

Now, what about administration?

If it was established by the Mus-
lims of India, then they would
have free scope in administration.

This hag already been indicated by
me while reading article 30 of the
present constitution. But in fact, this
was not so from the very beginning
hecause the hon. Mr, Mohd. Shafi
Says:

“A glance of sections 6(2), 17(5y

ang 18(5) and statutes 8(1),- 10(1)
ang 19(1) of the Banaras Hindu
University Act will make it clear

to the hon. Members that the Visi-
tor, the Lt. Governor of the United
Provinces is the main agency of
contro] in the case of the Banaras
Hindu University. In the present
Bill, in consonance with the central
nature of thig subject, much of this



153 Aligarh Muslim
Unwersity

control is transferred to the Gover-
nor-General in couneil, an authority
which under the Government of
India Act will henceforward include
three Indian Members.”

So, this very statement of the hon.
Member who was piloting the original
Bill in 1920 would show that the main
agency of control lay with the Gover-
nor-General in council “an authority
which under the Government of India
Act will henceforward include three
Indian Members”. These Indian Mem-
bers certainly could include a Hindu
also. There is no ban on that.

So, whether from the point of view
of establishment or {from the point of
view of administration or frem the
point of view of the scope of the Uni-
versity in imparting educatica to
students from all communities, irres-
pective of any particular creed we
know that this University was not
linkeg up with a particular commu-
nity exclusively and it had reached a
very high stature and we are very
proud of the performance of this Uni-
versity. I am very glad that this
University has made g great mark m
our counfry in the field of education,
and today, we find that there sre siu-
dents from almost all parls of {he
world, so to say, who are siudying
there, Even during the recens moi-
dents in Aligarh, the teachers and
students of this University have play-
ed a very significant role in maintain-
ing peace and helping the people who
have been affectedq in the riois We are
proud of their achievement. Now,
this is the status of the Univeiisly,

Now, when in 1851, the late Maulang
Abul Kalam Azad brought about this
amending Bill, certain basic changes
were introduced. I would not go into
the details because this is not actually
necessary, But the real problem came
when Mr. Chagla, the then Education
Minister piloted the amending Bill in
1965 and this was passeq by Parlia-
ment.
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SHRI BHUPESH GUPTA (West
Bengal): Sir, this is a very enlighten-
ing speech. But I woulg like to know
one thing. I am not saying what he
says is absolutely irrelevant, It has
its own relevance. We have been
listening to many facts. He has given
them as he understands them. The
present Bill only says that th: follow-
ing words should be added:

“which shall be deemed to lL.ave
been established at the instance of
Muslims of India”.

It says “at the instance” and not
“by”. Apart from the history ot it,
let us see what provisions are affected.
Let us discuss the legality of the Bill.
The Bill says: It was estatlished at
the instance of the Muslims of India.
Suppose, in a particular texi of a Bill
it is said that it has been estaklished
at the instance of something, hew does
it affect the provisions?

DR. PRATAP CHANDRA CHUN-
DER: I was having the floor and the
hon, Member came late ang then he
wants to intervene in this matler. If
he wants to speak, certaiuly it is
within your prerogative to allow him
to speak. I hope he wiil allow me
to complete this. Ctiherwise, the time
of this House will be wasled. Per-
haps ihe hon, Member has not Lstened
to my preliminary observation I said
that although in the Stalement of
Objects and Reasons the matie. is not
made clear, the hon. Membs who
introduced the Bill, clearly mentioned
that the minority character is the real
thrust of this Bill and to establich the
minority character I read out article
30 which means that the institution
must be established by the minority
concerned, and in that context T am
placing all these facts. Therefore,
what 1 was saying is not at all irre-
Jevant. If the hon. Member had listen-
ed to my speech earlier, he would
not have intervened. However, the
matler is at a different stage now.

Now we come to 1965. The Superme
Court discusseq all these points. One
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established by the Muslims in taken
as established at the instance of Mus-
lims of India, I do not agree with
the hon. Member. Certainly this Uni-
versity was eslablisheq at the .nstance
of Muslims of India ang a few others
like Dr. Theodore Beck and many
others—even Dr. Devprasad Sarbadhi-
kary supported the wmotion in the
Centra] Legislature of those days
which passed this Bill, but c<ertaioly
the Muslims were the promoters, They
took keen inierest; it was established
at their instance no doubt. DBut if we
say that the real purpose is io sive
it minority character, I would respuct-
fully submit that the whole purpose
will fail. In the first place, it will go
against the decision of the Supreme
Court on matter of fact, not on any
" particular interpretation of law which
Nis passed by Parliament. It is an
interprevation of the Constitulion snd
the Supreme Court is the final autho-
rity to give interpretation to the Cons-
titution. On  that  basis, if we go
beyond that then we will be undoing
a fact which had taken place not in
one year only but in 5 series of years
—a number of years, For 1more
than a quarter of 3 centurs, thesc
things have continued and now afler
so many years tg say that this was not
the fact, some other thing was the
fact, should not be proper for this
august House to consider.

Secondly, Sir, assuming that this
was established, we have noticed that
it was not administered, and that
would substantiate the fact thot it was
not established by Muslims of India.
The Visitor, or earlier the Viceroy was
the ultimate authority under many of
these provisions. Taking ali these
things together, I am to submit that
this Bi]l does not serve any useful
purpose. [ have brought a Bill in the
other House, a comprehensive Bill, I
,had discussions with about iwn dozen

. deputations, many friends from the
minority community, the Vice-
Chancellor, Dr. Khusro, the leaders of
the Muslim University Action Com-
mittee, the President of the Aligarh
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Muslim University Students’ Union
and other office bearers. They have

all come 10 me. I have seriously dis-
cussed this matter with them, J feel
very sorry that in 1965, the basic
rights of the University hag Lecn
taken away, The University commu-
nity cannot virtually manage their
own affairs freely. The autonomy or
the democracy which was vittually 1n
the Universily community has been
taken away. Therefore, I feel that it
is highly necessary that the earliest
it is possible for us to resicre the
internal sutonomy of the Un:uversity,
it would be good for the University
as well as the country. So afier dis-
cussion with all these friends, T have
brought o Bill. I have introduced it
in the Lok Sabha and on thuy basis
alsg the Minoriiles Commiss.on bad
its commeonts, The Goverii:csp also
had considered the commentis of the
Minorities Commuission. So I may
again inwoduce certain amendmerts
in that Bill to make it in coniormity,
as far as possible, with the views of
the Minorities Commission ang that
Bil) will be taken up, I believe, in the
course of this Session of Pairiiamens
in the ocher House. This B:] w:ll
again come here, There is also an
amendment to the definition cf the
University ang there I have tried to
give a historical interpretation in brief.
And the whole idea of the hon’ble
‘Member has been some what refiected
in that definition. This definition was
also suggested by some of my esteom-
ed friends from the minority ¢commu-
nity. We had some discussion and we
had accepted this definition. If there
is any lacuna or any impraveme..t
is possible, certainly amendments can
come to the other House. Again,
amendments can come befora {his
aucust House alsp when thot Pil will
be brought before this Housa, There
will be ample opportunity to discuss.
this matter in detail then.

DR. RAFIQ ZAKARIA (MNaha-
rashtra): Have you an open mind om
it?
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DR. PRATAP CHANDRA CHUN-
DER: As I am suggesting there will
be ample opportunity for discussion
in this matter because this i3 a comp-
rehensive Bill which deals not only
with the definition of University btut
also restoration of the autonomy of
the University. When that Bill is
pending before the Lok Sabha and is
now the property of the Lok Sabha,
this particular Bill is also {aken up
here. I may most respectfully submit
that there will be confusion in the
whole affair if this hon’ble House
passes this Biill. Certainly, it has got
every authority to do so in spite of
my submission. [ am making a very
honest submission bhefore this Honour-
able House. This Bill will again go
to the Lok Sabha. In the ineontime
the Lok Sabha would have passed
that substantive Bi]l dealing wilh the
same definition. So there wiil be
some conflict and what will ultimate-
ly be the result 1 do not know, 1t
would be a sort of ding dong battle
between the Lok Sabha and the Rajya
Sabha and the whole issue will be
confused and our real purpose of
restoring substantial autonomy to the
University so that the acadcic cox-
munity could deal with the whole
matter of the University will be post-
poned for some indefinite time. I
would, therefore, most humbly request
the honourable mover 1o consider this
aspect of the matter that tha real
purpose will be served by giving
substantial autonomy back ) {he
University as it had exercisag 1t since
1951 and which haq been taken away
later. In fact, now the real authority
virtually lies with the Gouvernment
and for the time being the Visitor
will appent many memberg to impor-
tant bodies of the University general-
ly at the recommendation mad= by
me. Some backsecat driving of the
University is probably being done by
me. What I want is that the academic
community should get back its real
autonomy. In this comprehensive
Bil] various other matters like some
of those which have been brought out
here might be considered keeping in
view the Supreme Court judgment
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which I have already menticned. So
I earnestly appea]l to the honourable
more of the Bill to withdraw this
Bill, because he is not suifering in
the least, because a substantive Bill
is already there and the matter can
be debatedq once again. Amendnients
could be put in there, Even after the
Lok Sabha does it this House certain-
ly can put in amendment and the
matter can be debated here.

There is one other point which [
have already mentioned. This is a
brief point but I should again say that
this is rather narrowing ihe scepe of
the University. It is when the honour-
able mover wants to delete the por-
tion “to promote the study of religicn,
civilisation and culture of India” I do
not understand why he has introduced
this. In the statement of Objects and -
Reasons he says: “Since the primary
function of the Universily is to pro-
nmole ithe culture

SHRI TRILOK] SINGH /Uttar Pra-
desh): Will the hon’ble Minister like
to teach Vedanta and idol worship in
the Aligarh Muslim Unwersity and
Islamic philosophy in the Hindu Uni-
versity? What does he meaun?

DR. PRATAP CHANDRA CHUN-
DER: Let me finish. I wiil reply to
this. It says, “to pruinote the sludy
of religion, civilisation and cuiture.”
Will that mean thal Islam .. not
part of India? Is il to be believed
that the great Muslim enrmmunity is
not the heart and soul of the Indian
populalion? Do vl the same people
constitute an important eieinent cf
the nation? Will this matter not go
against the emotional intesraiion of
the whole people? How is it that tlis
has heen suggested? I fail to under-
stand. I had been to Tunisia recently.
It is an Arabic country but it is ctudy-
ing Indian philosophy. I hasi visited
their national library. Even the ™
books of Shri Aurobindo ave there.
I presented a set of wuch ULooks
to them and they have becn accepferd.
Here since the beginning of this Uni-
versity this board character of the
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University is retained in spite of the
fact that theology is being taughat to
Muslim students only. Now, the hon.
Member wants that the University
shouid not promote study of religion,
civilisation and culture of Inuia. I
most respectfully say that he is a
senior Member with great experience.
So he should not narrow down the
scope of the University.

Now, these are some of the submis-
sions I have made and I have made
this appeal to the hon. Member who
hag introduced this Bill. It is now up
to the House to consider what steps
to take.

Thank you.

[THE VICE-CHAIRMAN (SHRI

GHANSHYAMBBHAI OZA) In the
Chair}
SHRI SANKAR GHOSE  (West

Bengal): Sir, so far ag this Bill is
concerned, the primary question is
that of the minority character of the
Aligarh Muslim University. Minority
character does not mean that the
students will all belong to any parti-
cular community. In any university
in India, the students will belong to
all communities. That has nothing to
do with the minority character of the
University.

So far ag our Constitution i con-
cerned, it is founded on the basic con-
cept of secularism. The concept of
secularism is the concept of unity in
the midst of diversity, it recognises
the diversity, the various minorities
their culture, their religious, their
way of life. Therefore, our Constitu-
tion provided that, though essentially
our country is secular, we do not
believe in regimentation. It is for this
reason that article 30 forms part of
the Constitution.

Article 30 has nothing to do with
restricting the admission of students
to the universities. Article 30 has
only thig to say: ‘“All minorities....
shall have the right to establish and
administer educational institutions of
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their choice.” This is the cultural
guarantee that we have given to the
minorities.

It is a big country. In thig country,
there can be no unity unless there is
also diversity, unless we recognise the
rights of the minorities. This right is
guaranteed by the Constitution. This
‘s quite different from communalism
or anything else.

Under article 30, there are not one
or two, there are hundreds of educa-
tional institutions of the minorities, of
the Christians, of the Muslims, of the
Sikhs, of the Jains, Their minority
character is recognised, preserved and
guaranteed by the Constitution.

" Therefore, Sir, when thig question is

raised, it is asked, will the professors
belong to different communities?
They should belong to different com-
munities. They would belong to
different communities even if you
want to restore the minoritieg charac-
ter of the University. It is said that
the students would not belong to one
community. The students would not
belong to one community. They
would belong to all communities even
if you recognise the minority charac-
ter of the University.

Minority character meang two
things: the right to establish
and the right to administer or the right
to manage. These are guaranteed by
the Constitution. Our founding fathers
debated over it.

Sir, the Minister hag said that there
ig a judgement of the Supreme Court.
Does the House want to set aside the
findingg of the Supreme Court, he ask-
ed. Sir, I wish the Minister, who has
delivered a very learned speech on the
subject, had told us enlightened the
House, as to what the juristg of India,
independent people, have said  after
the Supreme Court judgement? Whah
did they say? Sir, I will not quote any
politician. I will not quote any parti-
san person. I will quote the indepen-
dent jurists of India,
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Sir, one well known jurist Seervai
has written a book on the Constitu-
tion of India. He has dealt with the
Supreme Court judgement in detail.
What does he say? Sir, he hag said
two things, One is that the evidence
before the Supreme Court wag over-
whelming and the Supreme Court ac-
cepted that evidence, that this Uni-
versity was founded by the Muslims.

The question is asked: Why can’t
you go to the Supreme Court?
I will deal with that also. Sir, the
Supreme Court accepted that it was
founded by the Muslims. What did the
Supreme Court do? It proceed on
certain legal aspects of the question.
The Education Minister talkg of
granting a university. Universities are
not given, they are not granted, they

grow, they are built up.

Sir, you remember how it was foun-
ded. Syed Ahmeq Khan did for the
Muslims of India what Mohan Roy did
earlier for the majority community.
He wanted that we must synthesise
modern ideas with our culture and,
therefore, he wanted the spread of
English education without any sur-
render of the basgic Islamic culture ag
Ram Mohan Roy also wanted English
education to be integrated while pre-
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serving the basie culture of the coun-
try .

So, far as the contribution for this
university is concerned, how did it
come? It is known that for 20 years
or more Syed Ahmed collected funds.
He said that he went to every person.

He said that their faces looked like
begging bowls. Some of their friends ;
knew, as soon as they approached, that
they would ask for subscription for the
college which would ultimately be-
come a university. Sir, on one occa-
sion some of his friends wanted to
give a dinner party to Syed Ahmed |
Khan. A large number of people “
contributed Rs. 20 each and they col-
lected Rs. 300, and on knowinng it
Syed Ahmed Khan said, “You want to I
throw a party for me. Give me these |
Rs. 300, I will contribute Re. 20, and
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Rs. 320 T will give to the fund. There
will be no party.” B
Sir, therefore, when this University
was founded, it wag founded by the
promoters. They were promoters of a
particular community. The contribu-
tion was not only from the Muslims.
The Hindus also contributeg to  it.
Hindu Professors and studenty were
there. ;

The Banarag Hlndu University was
founded in 1915, and this University
wag founded in 1920, five yearg later.
The Government stipulated that it
would not recognise the Banaras
Hindy University unless they
brought Rs. 50 lakhs. Pandit Malviya
and others collected Rs. 50 lakhs and
founded the magnificent structure of
the Banras Hindu University and the
Government wanted the promoters of
the Aligarh Muslim University to
bring Rs. 30 lakhs, They brought Rs.
30 lakhs and that magnificent strue-
ture of the Aligarh Muslim Universi-
ty was founded with a contribution
of Rs. 30 lakhs. The Government said
that it would pay Rs. 1 lakh each
university.

Sir, then independence came, The
provision in the constitution is that
if you take Government grant, there
cannot be any provision for compul-
sory education in a particular re-
gion or for exclusion of the students
of any particular community. So far
as the charters or the constitution
of the Banaras Hindu University and
the Aligarh Muslim University are
concerned, they were brought in tune
with the provisions of our Constitu-
tion.

When this question arose before the
Supreme Court, they found the fact
that the Muslims founded it, But they
thought that so far as the degree are
concerned, the degree could not be
recognised and the Muslims could not
get into the public service unlesg the
Aligarh Muslim University degrees
were recognised by the Government.
Therefore, recognition by the Govern-
ment was necessary. Sir, the test of
a university is whether its degrees are
recognised for public services or not.
The Supreme Court went into only

Lk
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one ground. They said that because
they wanted recognition of their deg-
Tees, it could not be established with-
out that recognition being given by
the Government.

Sir, on that the jurists of India have
said that the judgement went on a
technical legalistic grounds which are
not correct. The jurists of India have
said two things. I am reading from
the Constitution of India, second edi-
tion, volume I by Seervai. In that
they say two things. Firstly they say
on the factual position. It is page 614,

“It is submitted that the above
history leads only to one conclusion,
University was  established by
Hindus for Hindus, though it was
open to non-Hindus to join the
University,  Similarly, the Aligarh
Muslim University wag established
by Muslimg for Muslims, though
non-Muslims could be admitted.”

This ig the factual position, There-
fore, the establishment of the minority
character is there.

Then so far as the legal provision
is concerned, the Supreme Court said
that because the degree has to be re-
cognised by the Government there-
fore, that recognition will mean ‘esta-
blishment’. So far as the jurists of
Indja are concerned, they say that it
is a wrong approach and that that ap-
proach must nullified. The  Steel
Minister is here and says. “Why do
You go to the Supreme Court?” In
the Supreme Court such questions
came up. Now, if a decision of the
Supreme Court can be changed, it can
be changed in two ways. For instance,
the decision of the Supreme Court in
the case of United Motors was chang-
ed by their decision in the case of
Bengal Immunity. The decision of the
Supreme Court in Golak Nath's case
wag changed by their decision in
Kesavananda Bharati’s case. But
sometimeg if some decision of the
Supreme Court is not in accordance
with the intention of Parliament, Par-
liament can say “We want to change
it”. There are many validation Acts
which Parliament has passed. When
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the Supreme Court said that a certain
legislation was void or ultra vires,
Parliament has passed validation laws.
When they were challenged in the
Supreme Court, the Supreme Court
saild “Nd, Parliament has power to
pass validation Acts”.

Therefore, go far as the decision of
the Supreme Court is concerned, on
which the Education Minister replies
and says “It is an absolute bar; so,
you cannot pass a Bill to over-rule
the Supreme Court decision”, there
is one passage from Mr. Seervai’s
book which I shall read. Mr. Seervai
stys:—

“It is submitted that this decision
is clearly wrong and productive of
grave public mischief and should be
over-ruled.”

This is the observation of one of
the most eminent jurists of India: It
is productive of public mischief, it is
entirely wrong; it must be overruled.

How is it to be overruled? It can be
overruled in two ways. By validation
Acts, the Parliament can overruled it.
Ang the Supreme Court can also over-
rule the decision ag it over-ruled its
decision in United Motors’ case by its
decision in Bengal Immunity’s case
and its decision in Golak Nath’s case
by its decision in Kesavananda Bhar-
ti’s case. Similarly it can be done
here.

Restoration of the minority charac-
ter does not mean that you should
provide that all the students will be-
long too the minority community or
that all the professors will belong to
the minority community. No, that
is not the object. It is to ensure that
the right which has been guaran-
teed by the Constitution urd-r article
30 is preserved.

THE MINISTER OF STEEL AND
MINES(SHRI BIJU PATNAIK):
What precisely is that right?

SHRI SANKAR GHOSE: The pre-
cise right is the right of establishing
and managing an institution. '.1‘l:1at
right belongs to the minorities.
Therefore . . .
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SHRI SANKAR GHOSE: The Edu-
cation Minister has referred to the
Seventh Schedule and Entry 63 in the
Union List and has said; “Oh, the Ali-
garh Muslim University, the Banaras
Hindu University and the Delhi Uni-
versity are in the Seventh Schedule.
Parliament only can legislate about
them, you cannot pass this law.” But
this is not the true meaning. The
Pposition is this. If any legislation
takes place because of the Seventh
Schedule. . .

SHRI BIPINPAJ, DAS (Assam):
One point. The Aligarh Muslim Uni-
versity is of national importance.
That does not qualify the minority
character of it.

SHRI SANKAR GHOSE: The glory
of the nation resides in all the people
of this country, including all the mino-
rities,

That is what Tagore said.

TE TR 7 AAAR FAWER TF
87 T I3 WA OF I3 310 A |

‘In this vast see-shore of huminity,
which is India, people of all religions,
all cultures, all races, have come and
they have miaz.ed. They are part of
one, part of Mother India’ Many
streams of thought, many rivers of
culture, have joined together and made
this great, big ocean, which is our
country.”

Therefore, the minority character is
our richness. We do not believe in
regimentation.

Now, here the Education Minister
says, “No, look at the Seventh Sche-
dule. You ecannot touch it. It says
that the Aligarh Muslim University,
the Banaras Hindu University and the
Delhi University are institutions of
nationa] importance”” I say that
though they have a minority charac-
ter, the nation is greatly interested in
these institutions and, therefore, if
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any legislation has to be passed, no
State will pass it, it will be passed by
the highest )ogislative authority in
this country, that is, by Parhament
That is the meaning.

You know, various industries are put
in the list of industries of national
importance. Parliament can say, these
are industries of national importance
in which States cannot legislate. For
example, sugar. The States cannot
legislate. Parliament alone can legis-
late. But that does not mean  that
Parliament’s legislation can violate
the other provisions of the Constitu-
tion. If Parliament passes a law on
sugar, then Article 19, Article 14, those
Articleg remain. Similarly, if Parlia-
ment today passes a law, as it is en-
titled to under the Seventh Schedule,
then Article 30 does not disappear.
Therefore, if you suggest that because
of the Seventh Schedule you cannot
restore the minority character, no,
that is not what is intended by our
Constitution.

Our Constitution is a document
which has reconciled and harmonised
the various aspirations of the nation.
Therefore, the minority character has
been recognised in the Preamble, our
secular character has been recognised,
our secularism believes in this diver-
sity, and therefore, the minority cha-
racter.

The Education Minister said there
is a bar of the Constitutioin under the
Seventh  Schedule, No, Seventh
Schedule is no bar. Seventh Sche-
dule only says that any law which
Parliament passes under the Seventh
Schedule must also comply with Arti-
cle 30, Tt provides that so far as Ali-
garh University, Banaras University,
Dethi University, are concerned, these
are our natinnal heritage. Only the
highest legislalive body in the country
will legislate about those institutions.
That ig one thing.

Secondly, the Education Minister
says there is 1 finding of fact by the
Supreme Court. So far as finding of
fact is concerned, even Seervai point-
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ed out, it has been overwhelmingly
p.oved that it was established by the
Muslimg of India; the Supreme Court
only went inio a particular question.
1 read again another passage from
Seervai where he says, “Justice Das,
the Chief Justice, observed that an
instifution established and managed
by a community did not lose its cha-
racter ag a minority institution be-
cause other members were admitted
to it”. The Supreme Court accepted
that pogition.

Only legally they took a particular
view of the law which was wrong,
as Seervai said, and wag contrary to
the previous decisiong of the Supreme
Court. Take the Kerala judgment
where the question of the right of
the various minorities in Kerala came
up. The Supreme Court held that the
minorities have this right. This pro-
position was accepted.

After the Univergity Grants Com-
mission Act of 1956 no university can
be founded without the sanction of the
Central Government. If you want to
establish g university today, vyou
cannot do it without their sanction.
You have to go t¢ the Central Gov-
ernment. The Education Minister
said because I have to pass the Act or
make the grant, you cannot establish.
No, this will make nonsense of the
previoug decisions. The jurists have
said in a strong language that the
Supreme Court judgment is entirely
wrong ... (Interruption)

It you give this interpretation to
Article 30, then ng minority commu-
nity can found a university today
and Article 30 becomes nugatory, be-
cause if they wanl to found a univer-
sity, under the University Grants
Commission Act, they must go to the
Central Government, They will
sanction it. Therefore, what the Edu-
cation Minister says goes contrary to
Article 30.

So far as the recognition of a uni-
versity is concerned Seervai also said
that the only way you can found a
university ig this, and the definition of
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‘university’ as given by Halsbury
i a university which is recognised
by the sovereign power, and the gove-
reign power being in Parliament or
the Governmenl, they can recognise
it, and therefore, you have to go to
the Government for the recognition.
Therefore, only the legal sanction the
Government gives, but they are not
establishing it.

Syed Ahmed Khan said, “Even in a
marriage ceremony in my house, I
will invite people, but I won’t feed
them; the money ] intend to spend on
the occasion, I shail put in the fund
for these colleges.” And when he went
to any function, he said, I have
brought thig money, I am putting it
into that fund. He said: “My friends
are meeting me, but as soon as they
see me, they look at my face as a
begging bowl. Thank God, at least
I am not begging for myself, but I
am begging for a noble cause”. Now
this is what was done. Aligarh Mus-
1im University is not just any univer-
gity. Banaras Hindu University is not
just any university, There is lot of
sentiment attached to these universi-
ties. There ig what is called the Mus-
lim renaissance. And Syed Ahmad
Khan kindled the first light of that
renaissance, It is, therefore, associa-
fed with that renaissance.

It is about Aligarh Muslim Univer-
sity that we are talking. There was a
debate on Aligarh some time back.
We know the situation there. We
know there wag an attack on the con-
cept of secularism in Aligarh. I want
to tell the hon. Minister that these are
not party matters and these are not
partisan matters. Please do not bring
in the administrative approach when
we discuss Aligarh. There is lot of
Muslim sentiment attached to the
university. It ig not a communal
question. We talk of Mizos and Nagas.
We are not talking of religious rights
here. We give certain rights to the
minoritieg in this country.
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.India has survived all these centu-
ries because ol our policy of live and
let live. India’z culture has survived
all these centuries because we have
allowed cultural and educational
rights to the mnorities, What is now
sought to be restored is not the right
of having students of a particular
community in the univensity, What
is sought to be restored, is not the
right of having Professorg of a parti-
cular community there. Anybody can
be student there or a Professor there.
And it is a matter of pride to all of
us that the first product of the Aligarh
Muslim University was a Hindu. Syed
Ahmad Khan wag a true Indian. He
was a great Indian. He said that Mus-
lims and Hindus were the two eyes
of India and these words are matters
of pride for us.

I71

But ultimately, if we want to gua-
rantee the rights of the minorities,
can we deprive them of their educa-
tional and cultural rights?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
How are they deprived of their edu-
cationa]l] and cuitural rights? Explain
that, i

SHRI SANKAR GHOSE: 1 will ex-
plain, The founding fathers—much
wiser people than we—said that our
secularism does not mean that we
ghould deprive the minority of their
cultural and educational rights. This
is one ingredient of article 30 of our
Constitution which says that the
minorities shall have the right to
establish and manage their own edu-
cational institulions...

SHRI BIJU PATNAIK: Are they
not allowed to manage them now?

SHRI SANKAR GHOSE: No. That
ig the issue,

SHR] RIJU PATNAIK: Please ex-
plain then.

SHRI SANKAR GHOSE: You have
raised this question. Our founding
fathers said that our secularism can
he strengthened by giving the rights
to the minorities as laid down in arti-
cle 30 of our Constitution. There are
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Parsis, Sikhs, Muslims, Buddhists, ete.
in different parts of India. Now what
has happened? Because of a techni-
cal interpretation something is sought
to be done. Seervai has said that
factual evidence was overwhelming,
but there was the condition that the
sanction of the Central Government
hag to be obtained. Now, how can
they establish their own educational
institution?

DR. RAFIQ ZAKARIA: They have
deprived the university of articles 29
ag well as 30...

(Interruptions)

SHRI SANKAR GHOSE: So far as
the expression “establish” is concern-
ed, Seervai has said that the word
“establish” means to bring it into exis-
tence. Now what hag happened to the
funds of the Anglg Oriental Moham-
medan College which preceded the
Aligarh Muslim University? The Ali~
garh Muslim University Act of 1920
provided that all the propertieg of that
College would go to this University.
All the properties of that college went
to the umiversity. All the funds of
the college went to the university.
They brought thirty lakhs of rupees
and that has the condition. The Gov~
ernment said, “We will not recognise
it unless you give it.” They brought
thirty lakhs of rupees. They brought
that money, they brought their pro-
perty and they brought everything and
the Government had to give that re-
cognition to that. So, that is how it
was established. When Prof. Ranga
mentioned about the legislatic point
of view, the Education Minister said
that that was the 1aw. Yes, that jg the
law. But law is not divorced from
life, Law is not something which pre-~
vents the people of India from expres-~
sing their aspirationg properly. There-
fore, the jurists have said and are
saying that this judgement is pro-~
ductive of much public mischief.

SHRI BIJU PATNAIK: Then who

js managing it?

SHRI SANKAR GHOSE: So far as
the management is concerned, under
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a'rt.icle 30, if you know that the mino-
ritles are given the right to manage
their own institutions...

(Interruptions)

SHRI TRILOKI SINGH: It is a
body nominated by the Government.

SHRI BIJU PATNAIK: I wanted to
know who is managing it.
(Interruptions)

SHRI SANKAR GHOSE; To restore
the minority character to it is neces-
sary. But minority character is not
divorced from the main thing. . .

(Interruptions)

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Sir, I would
like to know whether the Brahmins
in this country form a minority or the
majority. Will he say whether they
are a minority community or the majo-
rity community in this country

(Interruptions)

DR. RAFIQ ZAKARIA; We would
welcome them as minorities.

SHRI B. SATYANARAYAN RED-
DY: Then all are minorities and there
is no majority at all in thls country.
There are no majority community in
this country and all are minorities.

SHRI HAREKRUSHNA MALLICK
(Orissa): There are many kinds of
minorities in the country. (Interrup-
tions) Wherever we go, there are
minorities. As Mr. Kamraj said, whe-
ther we are minorities or we belong
to the majority community, we are
all Indians and we will have to be

true Indians. (Interruptions) So,
Sir, . .

THE VICE-CHAIRMAN (SHRI
GHANSHYAMBHAI OZA): Please

resume your seat,

SHRI HAREKRUSHNA MALLICK
...the word “minorities” shoubd be
removed from the dictionary.

DR. V. P. DUTT (Nominated): Sir,
is he questioning the Constitution of
India? I say this because this Consti-
tution of India provides for the mino-
rities. So, is he questioning the Cons-
titution of India? (Interruptions),
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GHANSHYAMBHAI OZA): That is
all right. Let Mr. Ghose proceed.

SHRI SANKAR GHOSE: So far as
the minority character is concerned,
our secularism will take care of it
and our secularism ecan only survive
when we give them the educational
and cultural rights, And, Sir, the Edu-
cation Minister has said that the basic
character hag to be reviveq and he
wants to revive it. What is to be revi-
ved? What is to be revived is the
spirit of Shri Syed Ahmeg Khan, what
is to be revived is that minority cha-
racter, and what is to be revived is
that particular character and if that
character is revived, then full demo-~
cracy will be revived.

SHRI BIJU PATNAIK: Please de-
fine that character. Just a minute, Sir.
Mr. Ghose, please define that charac-
ter. What do you want actually?

SHRI SANKAR GHOSE: Yes, I will
define it, So far as the management
is concerned, once that minority cha-
racter is replaced...

(Interruptions)

SHRI BIJU PATNAIK: Tell me
precisely what you want.

SHRI SANKAR GHOSE: 1 want
this: In the case of the Sikhs or the
Buddhists or the Jains, if they found
their own institutions, the management
of those institutions should be with
them., You cannot say that they will
take students only from their own
respective communities, No, Students
will come from any religious group
and professors will come from any
religious community, And what wilt
be taught will be the spirit of cur
I'ndia, nationalism. But, so far as the
management ig concerned, that is what
our founding-fathers have given in
Article 30. In Kerala, the Christians
have thig right and in Punjab the
Akalis have this right. So also the
Parsis have this right and the Bud-
dhists have this right. What we say
ig this: “Please don't destroy that
right.”
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SHRI B. SATYANARAYAN: RED-
DY: All are Indians and there are no
Hindus. All are Indians. There are no
Hindus or any other groups.

(Interruptions)
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DR. RAFIQ ZAKARIA: Mr Pat-
naik, we would like to have the bene-
fits arising out of articles 29 and 30
of the Constitution, and that for which
the Aligarh Muslim University stands
and nothing else. That is the mino-
rity character.

SHRI BIJU PATNAIK: That means
s0 many things to so many people.
Precisely tell me what it is.

SHRI SANKAR GHOSE: Precisely
it is this: Take the educational and
cultural rights of the minority com-
munities. You go to the Supreme
Court. The Supreme Court says that
so far ag the management right is
concerned, with the management you
cannot interfere. You cannot inter-
fere with the management. That is
all.

SHRI BIJU PATNAIK: That is all?

SHRI SANKAR GHOSE: Yes, No
institution will say that students of
a particular community will not be
taken. No. They must take students
of all the communities and teachers
they must take from all the com-
munities,

SHRI BIJU PATNAIK: How can
you enforce that? How can you force
them to do this?

SHRI SANKAR GHOSE: They will
do it and that is the spirit of India.
But if you do not want to take stu-
dents or teachers from all the com-
munities, that is a different matter.
But the spirit of India is this and that
is why the first graduate of the Ali-
garh Muslim University was a Hindu.
That is the spirit of Shri Syed Ahmed
Khan and that is the spirit of Shri
Raja Rammochan Roy.

SHRI BIJU PATNAIK: That is ail
right
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SHRI SANKAR GHOSE: There-
fore, this is the small right that 1
claimed. That is all and nothing else.
Now, it is said...

(Interruptions).

DR. RAFIQ ZAKARIA: Give us

what is given in article 30. Give that
to us.

SHRI SANKAR GHOSE: I, there-
fore, say that the Seventh Schedule
is not standing in the way, and that
the Supreme Court judgment is not
stoading in the way.

4 .M.

SHRI BIJU PATNAIK: 1 am
sorry because I am interfering un-
necessarily, because it is not my port-
folio. But I have listened to my hon.
friend as a .rember of the Govern-
ment and also I tried to understand.
I am, however, sorry to say I have
not been able to understand him, I
cannot say anything about others.
Please be precise about what you ask.
You say that the management should
be left with the ranority communi-
ties. Is it Shias, Sunis, this body or
that body? Be precise, so that we
can understand. And also tell me,
why didn’t Pt. Nebhru or Maulana
Abdul Kalam Azad or Indira Gandhi
do it?

SHRI SANKAR GHOSE: Pt, Nehru
or Maulana Abdul Kalam Azad did
not do it. The position is this. Let
me make this clear. The trouble had
arisen not hecause of 1951 Act, but
the trouble nad arisen because of
Aziz Pasha’s case—cnly one case. Pt.
Nehru, Maulana Azad or anybody
else supported i1t, I will read from
Mr. Seervai’s book.

SHRI BIJU PATNAIK: Why do
you quote Seervai? We want to know
what Sankar Ghose wants to say.

SHRI €ANKAR GHOSE: He says:

“These words show the spirit in
which the Supreme Court has en-
forced the cultura]l and educational
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rights embodied in Arts. 29 and 30,
with the .one exception of the Ali-
garh Mwv<'im University case...”

So far as the Education Minister is
concernad, he is a very learned pro-
fessor. He has given a very learned

discourse. But the point is a very
limited one. Please concede this
point.

SHRI BIJU PATNAIK: I have not
understood it...

(Interruptions)

THE VICE-CHATRMAN (SHRL
GHANSHYAMBHA] OZA): The dis-
cussion is confined to the provisions
of the Bill ag introduced by my hon.
friend. What are the repercussions,
he has tried to explain. The hon.
Minister has also quuied from the
julgment of the Supreme Court...
(Interruptions).

DR. RAFIQ ZAKARIA: Mr. Pat-
naik is g reasonable man, and...

SHRI BIJU FATNAIK: That is
why I wanted to undrvctand,

SHRI SANKAR GHCSE: If you
permit me, I will tell vou a story...

(Interruvtions)

SHRI BIJU PATNAIK: Tell me
why Pt. Nehru or Mavlana Azad or
Shri Govind Ballalh Pant or Mrs.
Indira Gaidhi did not co it? Let me
understand this...

(Interruptions)

SHRI (RILOKI SINGE: Sir, with
your per uission, for the information
of my friend Mr. Patnaik, Pt. Nehru,

szulana Azad and Govind Ballabh
Pant had died long before 1965. I am
quoting from the Supreme Court in
the St. Mavier's College judgment
over this minority right. What does
the Suprene Court say:

“Without affiliaticn or recogni-

" tion there can be no reg]l or mean-

ingful exercise of the right to estab-

lish and administer educational
institutions under article 31.”
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I leave it at that.

DR. RATIQQ ZAKARIA: You read
that article.

SHRI TRILOKI SINGH: It says:

“All minorities, whether based
on religion or lanzudage shall have
the right to establish and adminis-
ter educational institutions of their
choice.”

DR. RAFIQ ZAKARIA: That is all.
Nehru at that time did not come into
the picture, because it is the Supreme
Court which has given a wrong
judgment and created the problem
for you and for us. That is the whole
thing.

SHRI SANKAR GHOSE: Sir, so
far as the Steel Minister is concern-
ed, he says that he does not under-
stand it.

DR. SARUP SINGH (Haryana):
Sir, I do not speak as a lawyer. In
fact, I have not read the Supreme
Court judgment, though I have heard
about it. 1 speak as a teacher and
as one who has known Aligarh Uni-
versity all these years. In 1949 and
later on in 1951 when the Act was
passed, Maulana Azad was the Minis-
ter for Education. When Dr. Zakir
Hussain took over as the Vice-Chan-
cellor, it was the time when the uni-
versity had been damaged very
seriously both physically and emo-
tionally. Pandit Jawaharlal Nehru
approached Dr. Zakir Hussain and
requested him to take over as Vice-
Chancellor so that the TUniversity
might be rehabilitated. What were
the objectives befqre Dr. Zakir
Hussain?  Firstly, the confidence of
the community should be restored
and the second objective, which fol-
lows from the first, was that the Ali-
garh University should be able to
play its rightful role in the main-
stream of the country, not only the
academic mainstream, but even other-
wise. In fact, the Aligarh Univer-
sity did flourish and the Aligarh
Univensity became, academically
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speaking, one of the most out:tand-
ing universitieg in the country. Sir,
I am surprised when such a senior
man as Shri Triloki Singh says that
he wants to take away that expres-
sion “the culture, the civilisation and
the religion of India” and wants to
replace it by the “study of the cul-
ture and religion of Islam”. He says
that he has mentioned it because he
is afraid that you might start teach-
ing Muslim children idol worship,

SHRI TRILOKI SINGH: Sir, the
hon. Member does not know that this
was introduced in 1972.
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DR. SARUP SINGH: Frankly 1 do
not haow., I am the most ignorant
of the Members. But I know one
thing. I know about Aligarh Univer-
sity. I know what the teachers are
thinking there, what the students
are thinking there, what the Vice-
Chancellor is thinking and what the
educated gections jn the Muslim com-
munity are thinking. Let me tell you
what they are thmking. They do
want the freedom to administer that
university. This freedom was taken
away I do not know when. 1 pre-
sume it was in 1965,

DR. RAFIQ ZAKARIA: In 1974

DR. SARUP SINGH: In 1974 it
wag taken away completely because
then you had to have nominated
bodieg in the universities. They were
nominated by the Government of
India and in that gense it came direct-
ly under the contro] of the Govern-
ment of India. But how did it hap-
pen? Three universities out of the
centrally-administered universities
had serioug trouble, Visva Bharati
had serious trouble. What the Gov-
ern.ncat dgid was te suspend the Con-
stitution of tha Visva Bharati univer-
sity and they had a nominated Exe-
cutive Council. The Aligarh Univer-
sity also had trouble and there too
the Constitution was suspended. Now,
the suspension of the Constitution
means that automatically the Visitor,
on the advies, I presume, of the
Minister of Education, nominates the
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bodies. All that the Minister of Edu-
cation ig trying 1o do in the Bill
which he is going to bring before this
House and which has already been
presented in the other House is to
restore the democratic character and
the autonomy of the univensity and
that would be restored when the Bill
is passed by the House. However,
as long as the Bill ig not passed, the
nominated bodies can continue and
one can say that in a sense it is the
Government of India which is admi-
nistering that university. Once he
restoreg the rights, then it should be
administered by the people. Mr.
Ghose raised a point which has a
little implication for me as a teacher.
The point that he has raised is that
the Government should give the
minority community the right to ad-
minister the university. Now, admi-
nistering the university means three
things, according to me. Firstly,
what kind of court you will have and
what kind of Executive Council you
wil]l have in the university?

And also, if I may say co, what
kind of Academic Council you will
have because these are the three
bodieg that control the University,
that is, the executive council, the
court and the academic council. At
present, the Vice-Chancellor is ap-
pointed by the Visitor. This proce-
dure, I presume, has been followed
since 1951. Before that, I do not
know what the position was. In the
case of these three Universities—the
Aligarh Muslim  University, the
Banaras Hindu University and the
Delhi Univensity—the procedure has
been that the Executive Council, on
the retirement of one Vice-Chancel-
lor, nominates two members on a
committee which iz a selection com-
mittee and the third member is nomi-
nated by the Government of India.
These three then give 5 panel of
names, Thig is the procedure at pre-
sent. I do not know what wag happen-
ing then, and Dr. Chuander would
actually know better because I have
not read the history of the Aligarh
Muslim TUniversity as he has done.
So. the Visitor selects one of those
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nameg submitted to _hirn. In the Bill He said the Hindu students will be

which Dr. Chun.der is bringing before there, others will be there, and

us soohn, there is one very radical teachers will alsp be there. If that

change. That change has been brought
about after a lot of discussion that has
taken place between him and some of
the representatives of the minority
community, including the represen-
tatives of the Aligarh Muslim Univer-
sity. In Delt, the system is very
simple. The Executive Council nomi-
nates two persons, the Visitor nomi-
nates one, and these three gentlemen
sit together and prepare 3 panel. That
panel goes to the Visitor and the
Visitor selects one name out of that
panel. If he does not find any suit-
able name, they :.¢ ¢,aizc and prepare
a second panel. And if the second
panel also is not acceptable to him,
they continue preparing the panels,
till he accepts one. In other words,
the control of the Government of
India is final as far as Delhi Univer-
sity is concerned hecause the Vice-
Chancellor cannot be appointed except
on the recommendation of the Minis-
ter of Education or the Visitor, that
is, the President of India. In the case
of Aligarh, there ig a difference. The
difference is that the namesz of that
selection committee are not really
being submitted by the Executive
Council. The Executive Council sub-
mits, I presume, five names to the
Court.” The Court will select three
names gut of those five. They shall
sit together and prepare a panel. And
that panel would come to the Gov-
ernment of India. If the Government
of India does not accept that panel,
they will prepare a second panel. If
the Government of India does not
accept even the second panel, then I
presume—and Dr. Chunder knows
this—that the Government of India
will have no right to intervene. In
other words, in the case of the Aligarh
Muslim University, it is possible
under the new Bill which is coming
before ug that the community will
administer that university. They will
appoint the Vice-Chancellor. In the
court, I do not know whether there
will be any non-Muslims. But let

me say this also. My friend, Mr.
Ghose, raised a very important point.

is so, then, there j5 a logic of events.
In a University how does one become
a member of the court? There are
various categories of peopie who will
become the members of the court.
Some are representativeg of the
donors. These, presume, will all be
Muslimg hecause the Muslims donat-
ed a ]ot of money to this University.
I am told that there is a list of
donors which list was knocked out in
1974, put which has now been brought
in again. In other words, Dr. Chunder
iz trying to restore the old character
of the University which will give real
power to the university community
and to the Muslim community. All
right, that is one category of people.
Then there are gome representatives
of the Departments, some representa-
tives including Principals of the
various colleges there, But it is pos-
sible that non-Muslims will also get
in because in the university commu-
nity, we are not going to make a dis-
tinction. Once you appoinlt a miui,
whether he ig 2 Hindu or a Christian
or a Muslim, automatically he is en-
titled to be elected to any post. Now
the court will become more powerful

SHRI TRILOKI SINGH: Why not
talk on the Pill under discussion?

DR. SARUP SINGH: What I am
gaying is that in a sense the minority
character of the University is being
restored, that this iz not being abo-
lished, and I will tel] you the advan-
tages of such a situation. In fact, the
Aligarh University people, if you
talk to them you will discover except
in the case of some individuals, the
majority of them feej that the Uni-
versity should have the real power;
but technically the Act of the Aligarh
University should resemble the Act
of the Delhi University and that of
the Banaras Hindu Uriversity; except,
ag I said, in the matter of appointment
of the Vice-Chancellor and the powers
of the court. Now, this is one thing.

Secondly, as to what you should
teach them, the University should be
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absolutely free. In fact, let me tell
you that gou can do anything under
the sun and the Government does not
come into the picture. It depends
upon your teachers, the kind of
sSyllabus that you want, the kind of
attitudes that you want to acquire
and that you want your students to
acquire and so on. Our syllabug is
very much antiquated. It needs to
be changeq in every university and
the Aligarh University has been do-
ing a lot of good work on this. And,
let me tell my friend, Mr. Triloki
Singh, that the Aligarh Univermsity
today hag the most outstanding staff
in the Department of History, the
researches that they have done are
not only in the field of Medieval India
but also in Modern India and even
in Hindu India, i.e., Ancient India.
Therefore, the Aligarh University has
functioned as an outstanding national
institution and is doing outstanding
work. Let us not limit their activi-
ties. We should leave them free.
They should be free to do what they
like, and so on and so forth,

Sir, one or two things more I will
say angd then I will finish.

DR. RAFIQ ZAKARIA: Then it
will be like all the other universities.
‘What is the difference?

DR. SARUP SINGH: No, Sir. It
will not be likz other universities.
(Interruptions). No please.

SHRI BIJU PATNAIK. Do you
want everything to become small?

DR. SARUP SINGH: It wil]l not be
like other universities in one small
matter, though it iz a vital matter,
ie, the administration. In adminis-
tration the control will be complete.
However, in academic and other
matters they will naturally have the
same kindg of procedures for appoint-
ment, for admission efc.

Sir, one thing more I would like to
say. I have hearg it said by a lot of
people that what happens unfortu-
nately in our country is that quite
often Muslim students suffer and the
Muslim teachers suffer because in
many universities there ig discrimina-
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tion against them. I am glad to say
that Delhi is not one of these univer-
sities. But there are universities in
the country where in the engineering
collegeg in the medical colleges, Mus-
lim students can get rarely a chance

for admission. However, in Delhi
University we have taken a
decision, which has now been
taken by (he Aligarh University

ie, if the University has a school, the
univensity ig perfectly competent to
say that so many seats in the Engi-
neering college and so many seats in
the Medica] College, shall be reserv-
ed for the students who pass out of
the school run by the Aligarh Univer-
sity. We did that in the Delhji Uni-
versity. We reserve seats for our
own students who pasg from the Delhi
Higher Secondary Board for the
Medica] college; not for the Engineer-
ing College, because onr studenis can
compete asywhere. But the Aligarh
University students ghould not be al-
lowed to guffer. It is true that every
student hag the right to join. But if
we have an open competition, it is
quite possible that Muslim children
will suffer. So, it js very vital that
the Muslim University should be .
given the right to reserve seats for
its students, which, T am told, is pos-
sible under the new Bill, that is being
brought forth.

Therefore, Sir, what I am pleading
for is that for al] practical purposes,
all the privileges that accrue to a
university as a minority institution
should be available to the Muslim
University. FHowever, it will not be
described as a minority Institution.

DR. RAFIQ ZAKARIA: Why fight
shy of describing it so?

DR. SARUP SINGH: Sir, let me tell
you what happens when you describe
an institution as a minority institu-
tion. This has been said to me by a
lot of young Muslim boys in 1978. 1
regigned my membership of the Union
Public Service Commission on the
14th. On the 13th was the first day
on which the LA.S. interviews took
place’and I wags present in the inter-
view. An outstanding boy came from
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the Aligarh University on that day
for interview. And he stood first in
the country in the 1.A.S. examination.
I am glad to say it. Now, I asked
him a question. He got his education
at the Indian Institute of Business
Management and I asked him whe-
ther during his stay there for two
years, he ever suffered from the kind
of consciousness that he belonged to
a minority community and whether
there was any discrimination. The
boy said: No. In fact he went fur-
ther by saying that unfortunately in
some placeg one gets such a feelina.
The boy said that hig father decided
that he should go outside Aligarh and
get education there so that the kind
of composite culture of which we are
all so proud, he is able to share. Let
us not think of the Muslims as sepa-
. rate. They need protection; they
» heed support. And I have a feeling
~ of indignation when they receive the
slightest indignity in any part of
India. Let me tell you, I do not
speak as a politician. ‘That has not
been my field throughout my career.
If you tell the Aligarh University
students: Al right, you are the stu-
dents of a minorily institution; conse-
quently vou are the protected kind
of people; :onsequently you have
some privileges and that you might
not be able to compete with every-
body, I say that the Muslims can
compete with enybody. They are
very intelligent and bright but they
are conscious cf this thing and they
suffer from thiy feeling. Let there
« be no disability in them. In fact,
= ultimately, what we are discussing is
our national [aiiure that we have not
been able to give confidence to the
Muslims and other minority commu-
nities all these years. It iz the failure
of all political parties, not of one and
it is because of thig failure that this
question has arisen, otherwise the
Aligarh Universitv was blossoming.
Then came the crisig there, the con-
flict between two groups and when
- that crisiz came, the Government of
" India intervened 2nd took away their
powers.

Sir, in spirit, I am with my friends

there. In spirit T am with them but -
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in letter, I plead, let us not use these
words. Give them all the powers and
all the facilities but do not use the
words. By using these words, you
are creating unnecessary complica-
tions. They will not benefit from
this. What is worse, ultimately some
kinds of elements come in. In each
community foday, unreasonable ele-
ments are coming on iop. Reasonable
elements should be brought on top
so that the country may go forward.
Otherwise, if you do things which
encourage only certain kind of ele-
ments, that does not help anybody
either amongst the Hindus or the
Muslims or others. I plead, %here-
fore, as a teacher who has known
Aligarh University since 1949, if not
earlier, and 1 say that the Bill that
Dr. Chunder is going to bring for-
ward to this House very soon is a
very good Bill and that should be
supported. Let uas not add words that
Shri Triioki Singh wants to be added.
I gay all this in humility and respect-
fully and it gives me no pleasure to
disagree with anybody.

SHRI BHUPESH GUPTA: S, 1
rise to support this Bill. I was listen-
ing to the speech by the hon. Educa-
tion Minister, He gave us the back-
ground, the history, his interpreta-
tion of law and generally his views
on the subject so that this Bill is not
passed.

Sir, we are not passing the speeches
here, the speech of Mr. Ghose or the
speech of our friend, Shri Triloki
Singh. We are called upon to give
our opinion on the provisions of the
Bill. 1 was wondering, however
excellent and enlightening all that
might be what he had said, as far as
the Bill is concerned, it remains sim-
ple that the fact should be recognis-
ed. Now, in the text of the Bill, it is
said: .. .deemed to have been estab-
lished by the Muslims, at the instance
of the Muslims.”

What crime we commit either
against law or against the Constitu-
tion or against whatever we stand for
if we acknowledge in the text of this
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Bill, this Bill I am talking about, this
simple fact? Whenever the Aligarh
University issue comes up, it does
appear that there is a lot of discus-
sion, some scholarly, others not so
scholarly, so much so that even Mr.
Biju Patnaik participated in the dis-
cussion over a matter concerning the
University. He has many qualifica-
tions. But law ig not his special quali-
fication, neither the affairs of the
University. But he participated against
an eminent lawyer sitting here, He
even gave legal arguments. Well, I
do not know when he will be claim-~
ing his Ph. D. in all these subjects on
which he has spoken. Let us not go
into it.
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Our friend here hag spoken as a
teacher and he has spoken with
considerable restraint from his own
experience. I respect his point of
view. I may or may not agree with
that point of view. Sir, our hon.
Education Minister must have been
bulkily briefed and he has also done
his job. Now, you may say whether
it is relevant or not. If you stretch
it too far, it is relevant. This is be-
cause the name of Aligarh is there.
Anything about Aligarh you can talk
about. 1 will talk about the Aligarh
riotg then. I will mention what hap-
pened there. Now, everything can
come in. So, it is not necessary to
oppose thig thing, or to ask him to
withdraw it.

SHRI BIJU PATNAIK: 1 hear Mr.
Bhupesh Gupta wants to confer Ph. D.
on me.

SHRI PILOO MODY (Gujarat):
Mr. Patnaik has come here to take
his ph. D.

SHR1I BHUPESH GUPTA: Mr.
Piloo Mody, T saw vyour photograph
in the ‘Statesman’ toaay. How are
you here? &till I cannot understand.
I was a little worried when I saw
the photograph. 1 know Mr. Homi
Mody had no twins. Then, I discover-
ed that they were two Australian
brothers.

Now, what is the harm, we ask the
hon. Minister, if we pass this Bill?
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We also say that this has been estab-
lished at the instance of Muslims. Can
it be denied? Basicaily, taking all the
facts together, can it be denied? I
never heard in this House anybody
denying this fact. A great name is
associated with this University. Sen-
timents, for years and years, have
been associated with this University.
We have known it rising, contribut-
ing to Indian culture and education in
all walks of life and we have acknow-
ledged the special nalure of contribu-
tion it has made. What is the harm
in acknowledging this fact? But, Sir,
the trouble is this. Nowadays, Yyou
do not hear this.

In o0ld days, I heard this Indianisa-
tion of Muslim theory on the part of
those who have now gone over to
those benches. Then, we heard differ-
ent things. Everyday, Aligarh Uni-
versity had been attacked in one way
or another. But Sir, the fact is denied.
When we say the minority character
of the Aligarh University, its Islamic
culture ang its contribution to the tex-
ture of Indian culture as a whole
should be preserved, respected, main-
tained and encouraged, well, we are
speaking not for the minority com-
munity only, but we are speaking for
the composite culture of India. Sir,
this aspect is forgotten. Various as-
pects. many streams came into a con-
fluence in our national life and
national culture, Who can deny it?
Who can deny that in the field of edu-
cation , the Islamic culture and what-
ever is associated with it had made a
contribution? And the Aligarh Uni-
versity is a symbol of it historically
established, a symbol of it in the emo-
tions of our people, 3 symbol of it in
the cultural life of our country, a
symbol which cannot be ignored if we
talk about national integration, na-
tional unity. That is how we should
view this matter and come to ow
conclusion.

Now, Sir, everybody knows that any
student can go to the Aligarh Univer-
sity, can stay there, there is no res-
triction because the Constitution gives
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other protections against discrimina-
tion, and so on. That ig not the point
ag to who will manage it, who will
have the say in the affairs gf the Uni-
versity, Sir, today we are discussing
it at a time when certain forces want
to take away even whatever is recog-
nised about the Aligarh University.
It goes to the credit of the Aligarh
Muslim University that in the recent
October-November riots the Univer-
sity was completely free from it. That
showg the secularism of the Univer-
sity, Secularisin is maintained des-
pite the fact that 'members of the
minority community were butchered
by the PAC and the RSg people. Even
s0, the University maintained its secu-
lar character and stood by the ideals.
There was no incident, no communal
rancour, not even slogan-shouting
within the University campus on the
part of the members of the minority
community, whether they be teachers
or students. Therefore, Sir, respect
that also.
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Today we have read in various re-
ports, the demangd was that the AMgarh
Bill must not come, the demand was
that the status must not be given,
whatever you have givep them. Are
we to ignore that? Are we to ignore
this pressure which has come when
everybody knows in the corridors of
political power that the RSS hag be-
come gn important factor? Well, I will
say certain unpleasant things and, I
wil] say since history hag been spoken,
let us speak the history of today and
tomorrow. Today who cap deny that
these people whg have been hostile to
the Aligarh University, to its minority
character, to itg Islamic character, its
tradition, its ways of life, within the
broader context of the Indian life, are
today politically important by a mis-
chance to history? That has to be
remembered. I cannot think of the
question of Aligarh University status
in future by just discounting these
facts of our public and nationa}l life,
namely that the force is there which
is linked up with the corridors of
power, which ig against the Aligarh
University being given its due place
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in recognition. Cap I ignore it? You
are talking of the Supreme Court
Judgement. Well, I will not dilate on
it. Here we are passing a law and
if the Supreme Court judgment comes
against it, the judgment will- change.
We are not making g change in the
Constitution at the moment. We are
only enacting a law, an ordinary legis.
lation. After that that law will pre-
vail unless it is shown that it is con-
trary to the Constitution. Nobody
has suggested that what has been sug-
gested in the Bil is contrary to the
Constitution. Let us pasg it. Once we
pass it, all other judgments will have
to fall in line with it. That ig quite
¢lear. Therefore, I would 0t go into
the Supreme Court judgment or what
the Judges have said whep Jullges say
50 many things. One Judge says one
thing and the other Judge says an-
other thing then there is the minority
judgment, the majority judgment and
the judgments are reversed and so
on, modified; all that we know. We
want to know whethey this University
must be guaranteeq its minority cha
racter or.not. That is what we want
to know, especially i1 a menacing situ-
ation like the one through which we
are passing. This ig the issue,

Then, Sir, there is the question ot
the management the Visitor, Well,
my friend has said that the Visitor
appoints all that, but he did not say
who that visitor is.

SHRI BIJU PATNAIK: The Presi-
dent of India.

SHRI BHUPESH GUPTA; The Pre.
sident of India, and who does the
President of India generally become?
Who chooses him, who votes for him?
On whose advice the President Acts?
That also should be known. Re-
cently we have szen the President of
India—I am sorry to say—associating
himself with the go-calleg All-India
Educationa] Conference, "or something
like that, of children. And we saw
here 5 cleap RSS demonstration—RSS
bosses R§g dummy-guns, RSS uni-
forms, RSS boys, RSS glogans. Well,
Sir, here in Delhi, 15,000 of them
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came, according to their claim, and
then the President addressed them.
Mr. Samjiva Reddy—he is a sefular
man, but perhaps the Central Govern-
ment did not ask him not to address
because the power of the Central Gov-
ernment depends gn the pleasure of
the RSS to a great extent now.

SHRI BIJU PATNAIK: Are you
suggesting that the President of secu-
lar India can be ordered about by
Government? Thijg is not a Commu-
nist Government, you know.

SHRI BHUPESH GUPTA: Sir, the
President of Iadig is a secular man.
Apart from that he is my friend, a
good friend, a secular man I repeat.
But your Government, what it is, I
don’t know. What it is, I do not
know. I think an expert intérna-
tional team will be pequired to define
the character of iluy, Government—
whether it is 3 man womap or a
eunuch or whether it ig a conglome-
rate, a public limited company or a
parinership or a coalition. Nobody
knows.

SHRI BIJU PATNAIK: Why shoulg
you know? Why should it be told to
you?

SHRI BHUPESH GUPTA:. Nobody
knows. But one thing is clear: Bala-
saheb Deoras jg the most important
man today. He is neither in the Gov-
ernment nor in the House. That is
what is worrying us, not the other
facts. Therefore, I say that this
should also be taken into account.

Now you accept the minority cha.
racter, ag it ig accepted by us. We all
accept the minority character of the
University. It has been accepted by
al) secular forces. Now Jawaharlal
Nehru's name has been brought in.
Other names have been brought in.
Well we also know what they spoke
about that University and the contri-
bution of its culture, They said very
good things. Mention those things
also.

SHRI BIJU PATNAIK: We also
say the same thing.
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SHRI BHUPESH GUPTA. That
Jawaharlal’s daughter has made it
possible for you to sit there. Jawa-
harlal Nehru would not have made it
possible for you to sit there. But
thay is a story apart,

SHRI BIJU PATNAIK: Really?
Thank you very much.

SHRI BHUPESH GUPTA: These
are irrelevant. We all have accepted
that it has a special distinctive cha-
racter, minority character. Its Isla-
mic culture, of which projection has
been made in the educational field
and in the broader cultural jife of our
countiry, has never been disputed by
anyone, except some people whom you
know.

SHRI BIJU PATNAIK: Who?

SHRI BHUPESH GUPTA: We want
o recognise it. We want to give facts
much force by law. The established
fact is sought to be given an addi-
tional recognition and what is impli-
cit is sought to be made explicit. That
is what the purpose of the Bill is.
Nothing is lost by it. Hon’ble Minis-
ter’s Bill is not disturbed by it. We
can make changes when they bring
that Bill. But I have my doubt when
they will bring that Bill,

SHRI BIJU PATNAIK: It is in the
Lok Sabha.

SHRI BHUPESH GUPTA: Yes, it
is there in the Lok Sabha. But many
things get stuck up. Sir, I do not
know when that Bill will come be-
cause there are forces at work which
do not even like thay Bill. That is
why I say I have my doubts. But
then I need not stress that point.
Since the Bill is there, let it come. We
shall make suggestiong o that Bill
also. Let this Bill come. Suppose it
is passeq here. It will then go there,
There the hon’ble Minister can him-
self include this particular amend-
ment in the amending Bill himself
and the matter is over. He need
not move it nor shal] we insist that
since we passed the Bill here that also
must be passed. TLet the essence of
the amendment be included in a suit-
able form. What is the Jifficulty in
that? Therefore, why raise a bogey?
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You say some complication, no com-

plication whatsoever. We gan pass
the Bill. It can rest in the Lok
Sabha. It can pass immediately.

Meanwhile they can go on with this
Bill it they so wish. But we would
like the mover of the official Bill to
take note of this Bill and also of what
We are saying.

Sir, I do not wish tp say very much
on the subject. 1 have said enough.
Only I had beca remindeq of many
of the old things. I am grateful to
our friend, the Education Minister. I
felt that T was in a post-graduate lec-
ture where a good professor, well-
equipped for the particular lecture,
wag delivering it. I congratulate him
for that. But the trouble is that the
lecture is a brief, prepared ac-
cording to a certain position that the
Government wants to take, the posi-
tion bring that thig Bill should be re-
jected. With that spirit the lecture
has been delivered. That gpoileq the
lecture itself; otherwise individually
very, very good points have been
made. I will read it again and assimi-
late the knowledge that he has been
imparting. But ours is g simple thing,
Recognise it. The Muslim minority
character has to be recognised. Let
it be in theiy hands. Only they will
have the management What is wrong
there? Suppose tomorrow a wrong
type of government comes in, They
can do lot of mischief, Therefore,
some kind of recogaition is essential,
That point should be remembered be-
cause there is an offensive from the
other side.

Sir, T hope the House will consider
it. Actually there is nothing wrong
in that Bill. All these things have
been brought in. Wg could discuss
them sometime later on. This is onky
a definition virtually. Althougp it is
in the form of g provision, it is not
even a provision. It says: “The Uni-
versity which shall be deemeq to
haye been estabilshed at the instance
of the Muslims of India”. It is an
elaboration of the definition, nothing
else. What is the Bil} in your hand,
Mr. Biju Patnaik?
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SHRI BIJU PATNAIK: Hindj s the
nationa] language.

SHRI BHUPESH GUPTA. I am
happy Mr. Biju Patnaik is taking in-
terest in University education, I hope
it will do him some good. It is good,
Mr. Biju Patnaik, that you are taking
interest in education and culture in
university.

SHRI BIJU PATNAIK: Unfortuna,-
tely Mr. Bhupesh Gupta dJoes hnot
know that I founded five universities.
Therefore, what is your definition of
character?

SHRI BHUPESH GUPTA:; I know
that. The trouble with yvou is when
you interrupt you do not even gtand
up.

SHRI BIJU PATNAIK: I have been
asked to be educated by all these
great educationists. The Government
has brought forward a Bill in the Lok
Sabha, After it is passed, naturally
it will come here. I do not under-
stand why this urgency of thig non-
official Bill in this mfanner? 1 have
been tryiag to understand both in-
side the Cabinet and outside what is
the exact meaning of character. Bul
nobody seems to be able to explain.
We have been saying “minority
character”, “minority character” al-
most like the gospel of the Bible. But
there is no explanation,

SHRI BHUPESH GUPTA: Mr. Biju
Patnaik is having great difficulty in
understanding the definition of charac-
ter. He may have it. But I do not
have such difficulty.

SHRI BIJU PATNAIK: Is that the
only explanation that Mr. Bhupesh
Gupta can give? You are like 5 parrot
going on uttering ‘“minority charac-
ter”, “minarity character”, I ask! Does
it mean “management”? He will cer-
tainly say “Yes”. Then have it in the
Bilt What ig the problem?

SHRI BHUPESH GUPTA: I sym-
pathise with him. He is gngry. 1
concede that he will not ynderstand
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the definition of character.
cannot explain it. I concede that
point. Rest I can say. Character we
may or may not possess, we leave ii
here. Sir, it ig said a Bill is there in
the other House. What doesg it mat-
ter? We can pass g Private Member’s
Bill. Government is there. Govern-
ment is not inhibited in passing that
Bill. They can pasg that Bill to-
morrow. We are not asking them to
withdraw that Bill,

SHRI BIJU PATNAIK: The Busi-
ness Advisory Committee .
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But I

SHRI BHUPESH GUPTA: We are
not doing all that. In thig Bill the
Private Memberg of the House intend
to express themselves gng enact a law
filling up a lacuna, a gap, in the exist-
ing provision, which, we hope, when
the other Bill comes will be taken
into account. Sir, therefore, I think
Mr, Biju Patnaik is needlessly troubl-
Ing himself over the fate of the other
Bill. We say the other Bill ig not at
all affected by it unless the Govern-
ment wants to accept our thing, and
they should accept our thing. Only
then will we make a contribution.
Otherwise, they can go their own
way. We can give our own gmend-
ments. Therefore, I say that this Bill
deserveg to be supported. Sir, this is
my last warning. I think with the
menace that is going on in the coun-
try, the fears amd suspicions in the
minds of the minority communities
are just and legitimate. If today we
hegitate to categorically reaffirm our
acceptance of theiy special rights of
particular types—their cultural herit-
age, cultural contributions the charac-
ter of their institutions, their right to
run them—naturally within the over-
al} context of our life—we shall be
doing a disservice to the cause ot
unity and integration of the country.
Thig Bill, if anything, contributeg to
the cause of national integration and
mational unity and will, at the same
time, reaffirm what we have always
on the secular gide stood for. Sir, the
Aligarh Muslim University deserves
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our congratulations and gupport, our
help—moral, political and legislative.
Let us give them what is their due.

SHRI BIJU PATNAIK: May I ask
one question from the able parlia-~
mentarian, because this is a matter
which is being discussed? It is his
view that if certain fuads are given
to any institution—minority or ma-
jority, I am not bothered abouti—
from the Consolidated Fund of India,
by the very definition of minority
character, are we to understand that
Parliament 3t no time will have any
say in regard to the proper utilisation
of funds?

SHRI TRILOKI SINGH: It
have.

will

SHRI BIJU PATNAIK: Then you
are defeating the very purpose for
which you are arguing. I would like
to be clarified on that point very
categorically,

SHRI BHUPESH GUPTA. Sir,
Parliament iz Wot giving away its
powers of legislation. Have we any
reasons to think that we are going to
give funds in the hands of those who
will defalcate?

SOME HON. MEMBERS: No.

SHRI BHUPESH GUPTA: Then.
why raise this question now?

SHRI BIJU PATNAIK. I; is for the
simple reason that from the argu.
ments of Mr. Ghose and others I
thought the moment you say ‘mino-
rity character’, all hands off—Parlia-
ment, Government nobody can say
anything.

SHRI SANKAR GHOSE: No, I
have said about the Seventh Sche-
dule. Parliament alone can legislate.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
GHANSHYAMBHAI OZA): We are
not 1 any way amending the Consti-
tution.  Seventh Schedule, item 63,
is there. We are not amending it. We
are not touching it.
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permit me, I would like to enlighten

Mr. Biju Patnaik. This ig what T find

in the Constitution: I am reading for

hig benefit;
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“The State shall not, in granting
aid to educational institutions dis-
crimiaate against any educational
institution on the ground that it is
under the management of 3 mino-
rity, whether based on religion or
language.”

SHRI BIJU PATNAIK: You have
ot made it clear. You said that
he State would ‘'not diseriminate.
[his, I understand. Will the State
lave any authority to investigate in-
o its funds?

SHRI TRILOKI SINGH:
1ave.

SHRI BIJU PATNAIK: No,

It will

SHRI KHURSHED ALAM KHAN
Delhi): The annual accounts gnd
he audited report will be placed be-
‘ore Parliament. That will be veri-
ied by the Minister if you ask him.

SHRI B. V. ABDULLA KOYA: Mr.
Vice-Chairman, Sir, I take thig op-
yortunity to congratulate the Hon.
Mlember, Shri Triloki Singh who has
ilways been a friend of the Muslim
ninority community, for bringing the
imely and useful  Aligarh Muslim
Jniversity (Amendment) BiM, 1977.

The Bill of 1972, as everybody
inows tried to rectify an importamt
ymission of not gaying that the Aligarh
Muslim University was established by
he Muslims of India. This ig evi-
lently against history and fact. The
Jniversity, as everybody knows was
originated as the Mohammadan
Anglo-Oriental College, Akgarh, and
t wag subsequently incorporated as
‘he Aligarh Muslim University having
‘he Muslim minority character. The
riginal Bill, I mean the origina} Bill
of 1972, was passed in g hurry, and
the Muslims all over India un-
animously demanded that an amend-
ment as the present one should be
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incorporated. Therefore, Sir, I
wholeheartedly suport the Bill along
with the amendments moved by my
friends like Shri Syed Ahmagq Hashmi
and others,

SHRI HAREKRUSHNA MALLICK:
Sir, because this is a question of the
minority community and religion and
language ig being referreq to, I just
remind the esteemed House, this
esteemed body, that I rise as gn Indian
and speak the language of heart. So,
I may not be misunderstood by this
section or that section that I make
reference from any sectarian point of
view.

Here I remind the Hon. Member
who has brought this Bill that he him-
self hag referred to the Act of 1920.
Well, we are now in 1978. I am not
referring to the painful division of
this country in 1947. Therefore, a¥
that happened i#a 1920 have to be re
viewed today in the changed context
of things. Those elderg of thig coun-
try, of this Indian sub-continent, de-
cided to divide thig country oan the
basis of two religions. Well, after the
recent Bangla Desh war, they were
ashamed., I do not know whether they
are in heaven or the hell; may be
some of them are still ljving in this
country and abroad. So, I very pain-
fully remind all of us here that 1920
may be remembered and 1978 may
also be remembered. Now we are
decades apart.

Those educationists whp wanted to
bring about some cultural or educa-
tional upkiftment of a section, started
naming that body right at the be-
ganing as the Mohammedan Anglo-
Oriental College and later ag the Ali-
garh Muslim University, These three
words actually mean this. The word
‘Aligarh’ is there because it jg situat-
ed in Aligarh. Again because gome
Muslims started establishing it for
them, by them or of them whatever
might be their attitude, the word
‘Muslim’ is there. The word ‘univer-
sity’ in our language means ‘vishva.
vidyalaya’ which pervades throughout
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the universe. Every university is a
body that covers the whole world that
we think about. Therefore, every
university respects the other univer-
sities and, therefore, every univer-
sity has its own autonomy as regards
its internal affairs its curriculum, its
degrees, ity uniform and so oo and so
forth. So, from these points of view,
these three words—Aligarh, Muslim,
University—existed. Thep 1 am sure,
nobody, np Hindu or no non-Musliim
objected as to why there should be a
university calleq ‘Aligarh Muslim Uhi-
versity’, Of course, thereafter
another university came into being in
this country, namely, the Banaras
Hindu University, Well, as we were
passing through the phase of foreign
yoke, some of the educationists,
thinkers and freedom fighters also
started educating ouyr people in very
many spheres, like national schools,
Shantiniketan, Gujarat Vidyapeeth
and so on and so forth, to prepare
warriors of a new type to face all
consequences, to Dprepare warriors
to  struggle for our {reedom.
Therefore, as Gandhiji pointed out,
anybody might start fighting the
Britishers from any side. Well, some-
body might just put on a piece of
khadi; somebody might start working
for untouchability, somebody might
work for women’s welfare; and some-
body may even spare some of his
valuable time to serve leprosy
patients. It was only to demonstrate
that before we were free, we must
prepare this nation to struggle and
demonstrate our vigilance in all plat-
forms, so that we could have a multi-
faceted freedom where—in the langu-
age of Tagore, whom many hon.
Memberg have quoted and whom I
also quote now—'the mind is without
fear and every head is held high”.
And Gandhiji’s gear prayer was “Lead,
Kindly Light” because one step was
enough for him. Now, we had no idea
at that time, in 1920, as to when this
country would be free—‘“free’” means
Muslims would be free, Hindus would
be free, Sikhs would be free, all
people, cutting across caste, colour,
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sex, creed, would be free. But unfor-
tunately this freedom was vivisected
and it was tainted with blood. And
in the language of Shakespere, those
brothers ang gisters proposed that
they were to “incarnadine” their own
hands by vivisection of this countiry.
Well, they are now to be ashamed
wherever they are. So, referring to
that sentiment only, I again quote the

hon. Members who are genior to me
in age and experience; they have
themselves said that India has been

a place of confluence of cultures. When
so many rivers and rivulets, the
Ganga, the Padma and so on, are flow-
ing into the Bay of Bengal can we
think ag to which watey is from the
Ganga, which water is from the Pad-
ma, which water is from the Brahma-
putra, which water is from the Gomati
and the Jamuna? Therefore, after
saying that we are already jn such a
confluence, of totality and merger, 1o
think that we are Muslims, and
among Muslims, we are gole topi,
lamba topi, Shias, Sunnis, Khojas, or
that we are Hindus and Christians,
is all a vain clamour. It only shows
that actually we have not emerged as
Indians. Well, 1 recall 5 statement of
late lJameated Mr. Kamaraj. Hg gaid,
“Whg is a minority? Wherever I go,
I find Hindus, Muslims, Christians,
Oriyas, Telugus and Tamils. I find
very few Indians. I now observe that
it is the rea] Indians who are ia g
minority.” So I really applaud such
a remark of a very great son of India,
who has really thought of the future
generations to come. Also anothet
freedom-fighter, Janab Asaf Ali, gaid
in a convocation of the Utkal Univer-
sity, “Life is in vain if we do hot
create 5 better future tomorrow for
ourselves and for our children to
come”. Therefore, T reming the hon.
Member who has tabled this Bill:
never be motivateg for culture or
education or for anything which indi-
rectly hints gnly at polities and, if T
am permitted to say, dirty politics.
It will foment only communalism
whep actually we have ushered in
secularism. Ip 1947 those brothers
who chose to go to Pakistan had actu-
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ally accepted only Islam. They did
not stay with us here because they
were not prepared to accept secula-

rism. Those brothers and
5 p.M. sisters of any religion, any

language, any caste, any
colour, any creed, came and settled
here. They have accevted secularism
for generations to come . ..

THE VICE-CHAIRMAN (SHRI
GHANSHYAMBHAI QZA): The hon-
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ourable Member may resume his
speech on the mext occasion.

The House stands gdjourned to meet
at 11.00 a.m. on Monday, the 4th
December, 1978.

The House then adjourned
at one minute past five pof the
clock till eleven of the clock
on Monday, the 4th December,
1978.



